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NEW DELHI., THIS 11TH DAY OF APRIL,

SHRI SUBHA5H CHAND
S/o Shri Chander Bhan
r/o C-19, Type II
NPL, Kingsuay Camp
D e 1 h i - 9

.. applicants

^By Aduocate -  Shri Ashish K a 1 i a

VERSUS

UNION OF INDIA, through

^  ̂ The Commissioner
PHQ, IP Estate
New Delhi

of Police

Additional Commissioner of Police
AP&T, PHQ, IP Estate
New Delhi

Dy. Commissioner of Police
HQ III, PHQ, IP Estate
N e u D e rh i

.respondents

'By Aduocate - Shri

ORDER fORALl

.The applicant h a^ come before this Tribunal against

the order dated 2.1.1997 issued by Deputy Commissioner of
Police, HQ III, directing him to vacate the quarter allotted
to him. The applicant uho had been uorking as Head Constable
'Driuerl uias proceeded against d e p a r t m e n t a 11 y . The depart

mental proceedings uere concluded and he uas auarded a penalty

of dismissal from service. Thereafter, he filed a statutory

\ppeal uhich at the time of filing of this O.A. uas still
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pending. The applicant had sought a direction to the respon-

quarter till the final

disposal of his appeal.

"»• "P. Id. counsel f„,
tdP applicant atatap that tha saip appeal has since heen
-cided h, tha teappppents. The ptP.c pp ppp Piaciplinat,
aPthPtity has heen pphelp. m „ie„ pf 1^3, .^e application
is rendered infructuous. ThP ih

counsel houeuer requests
'hat the teapphdehta he PicecteP to al'lcp the applicant t„

11 aataln the peattet' tec t.e peeha. .pee tp enahl. hi. to fn.

"  PtPec pt the appellate authpcity.
that the piPec pf appellate aethpcit, has been pasaeP

d" 13.2.SV anp the applicant had a.ple pppectpnity -ppcinp
the intecveninp pecipP te eeeh appcppciate celiet. „ie„

this, there ia no gcounp for giyipg picectipn tp the
respondents for not proceeding with thp •

g  with the impugned order in
the present 0.A .

I

circumstances of the case, th(
O.A. is dismissed as infructuous. No costs.

/ a u i /

' R. K . ihfzbji.


